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Both ars heard. The present DA is Filad by the
applicant who is 2 Draughtsman Grade-II1 in tha . CPED,
thallenging the transfer order dated 1&.4.93 {Annexure P~2)
This transfar Sy reflects that the nama of the applicant is

2t 81.No.12 and that he is posted from M. Divn to DCC-5.

I

a Tha learned counsel for tha respondant has filad 3
short reply in 'which it is stated that the transfer grder
passad on 1£.4.93 is rEvisad vida ordear No.174 datad 20.7.93.
After tha transfar ardar jg cancelled by the raspondents  and
subsaduant issua of revisa ordar,  tha 8A filaed for
tancellation of the impugned transfar cfder beceﬁes
infructuous, The lsarnad tounsal for tha applicant has saan
the countar and bath the partiss agrae that this 0A may ke

disposed of, as having bacoma Lnfructuous. : !

o The D& is therefure, dismissed zg having become
{nfructuous._
. In case the applzcant is aggrieved By any other action

) of the respundents, he is at libarty to apnraach thxs Trxbunal

Nxth an appl:catlcn fay ¢
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